FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

[CIRP OF PRIMEZONE DEVELOPERS PVT. LTD. - ENGAGED IN REAL
ESTATE ACTIVITIES AT PRIME CITY-ASSANDH, SECTOR-10 AT TEHSIL
ASSANDH, DISTRICT KARNAL, HARYANA- 132039, REGISTERED
OFFICE AT 109-110, MAIN MARKET, SECTOR-8, URBAN ESTATE,

KARNAL, HARYANA - 132001]

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

RELEVANT PARTICULARS

sL. | B T

1. Names of the Corporate [ PrimeZone Developers Private Limited
Debtor along with PAN & | PAN: AAFCP8385B
CIN/ LLP No. CIN: U45400HR2011PTC042024

2. Address of the registered| 109-110, Main Market, sector-8, Urban
office Estate, karnal, Haryana - 132001

3. URL of website https://primezonedevelopers.ibc2016.net/

4, Details of place where | Prime City-Assandh, Sector-10 at Tehsil
majority of fixed assets are | Assandh, District Karnal, Haryana-
located 132039

5. Installed capacity of main | N.A.(Real Estate Project)
products/ services

0. Quantity and value of main | N.A.
products/ services sold in
last financial year

7. Number of employees/ | NIL
workmen ‘

8. Further details including last | Details can be sought by sending a request
available financial statements | to Resolution Professional at
(with schedules) of two years, | cirp.primezonedevelopers@gmail.com
lists of creditors are available
at URL:

9. Eligibility =~ for  resolution | Details can be sought by sending a request
applicants under section | to Resolution Professional at
25(2)(h) of the Code is| _cirp.primezonedevelopers@gmail.com
available at URL:

10. Last date for receipt of]05.09.2026
expression of interest

11. Date of issue of provisional | 15.09.2026
list of prospective resolution
applicants

12. Last date for submission of | 20.09.2026

|
i

i

|

i
|
I




objections to provisional list

13.

Date of issue of final list of
prospective resolution
applicants

30.09.2026

14.

Date of issue of information
memoranduim, evaluation
matrix and request for
resolution plans to
prospective resolution
applicants

05.10.2026

15.

Last date for submission of
resolution plans

04.11.2026

16.

Process email id to submit
Expression of Interest

cirp.primezonedevelopers@gmail.com

Note: Persons disqualified under section 29A of the code is ineligible to submit
Expression of Interest. For detailed clause of sec 29A, you may access

www.ibbi.gov.in

Interim Resolution Professional

In the matter of M/s Primezone Developers Private Limited
Reg No. IBBI/IPA-001/IP-P00219/2017-2018/10457

(AFA valid till 30.06.2027)

Address registered with IBBI- SCO-818, First Floor, NAC,

Date: 21.08.2026
Place: Chandigarh

Manimajra, Chandigarh- 160101
Contact No.: +91-90417-00000
EMAIL FOR CORRESPONDENCE:
hejetley@gmail.com
cirp.primezonedevelopers@gmail.com
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PACTS TO STRENGTHEN BILATERALTIES ALSO SIGNED

India, Singapore discuss

FE BUREAU
New Delhi, August 20

INDIA AND SINGAPORE on
Thursday discussed ways to
expand collaboration in capi-
tal markets as Singapore
Exchange (SGX) is keen to col-
laborate with National Stock
Exchange (NSE), Deputy Prime
Minister of Singapore Gan Kim
Yong said.

“They (SGX and NSE) are
exploring different alterna-
tivesincluding derivatives and
possibility of dual listing so
that the business entities in
India will have greater access
to the capital around this
region as well as world lever-
aging on SGX connection and
depth of the capital markets,’
he told reporters.

Gan was addressing the
media after the fourth India-
Singapore Ministerial Round-
table (ISMR) held in Singapore
on Thursday. The mechanism
of ISMRwaslaunchedin 2022
with the first meeting being
held in New Delhi in Septem-
ber thatyear.Itisa platformto
drive cooperation in new and
emerging areas.

Finance minister Nirmala
Sitharaman, External Affairs
Minister S Jaishankar, Com-
merce and industry Minister
Piyush Goyal and Minister of
State in the Ministry of Elec-
tronics and Information Tech-
nology Jitin Prasada partici-
pated in the meeting from the
Indian side.

Both sides also discussed
expanding the collaboration
between United Payment
Interface (UPI)and Singapore’s
PayNow, which was entered
intoin 2023.“I think it is pro-
gressingwellbutwe are hoping

NSE-SGX collaboration

Foreign Minister S Jaishankar and Finance Minister Nirmala Sitharaman in a group photo with
Singaporean Deputy Prime Minister Gan Kim Yong (second from left) during the 4th
India-Singapore Ministerial Roundtable (ISMR), in Singapore on Thursday ANI

to be able to facilitate partici-
pation by more banks and
merchants.”

“One initiative that we
hope to realise soon is Project
Nexus that will bring multiple
nations together (in UPI-
PayNow type) collaboration. I
think according to the current
schedule, by 2027 the Nexus
will come online,” Gan said.

Gan said the meeting
focused on six key pillars of col-
laboration including advanced
manufacturing and semicon-
ductors. Many semiconductor
plants are coming up in India
and they are also looking to
bring in their suppliers, which
include some companies from
Singapore.“We discussed with
India how to make that move
or relocation or entry into
India more smooth,” he said.

DGFT permits
exporters to receive
payments in rupee

THE GOVERNMENTON Thurs-
dayamended certain provisions
of the Foreign Trade Policy to
make it easier for exporters to
invoice overseas sales and
receive payments in rupee. The
amendments cover exports to
all countries,although the rules
vary by destination.

Two paragraphs of the For-
eign Trade Policy (FTP) 2023
have been amended “to align
the provisions relating to
denomination of export con-
tracts and eligibility for FTP
benefits in respect of export
realisation in Indian Rupee
with the Foreign Exchange
Management (Manner of
Receipt and Payment) Regula-
tions 2023,” the Directorate
General of Foreign Trade
(DGFT) said in a notification.

For countries outside the
Asian Clearing Union (ACU),

export contracts and invoices
may now be denominated in
any foreign currency or rupee.
Earlier, export earnings
generally had to be received in
a freely convertible currency.
Commenting on the notifi-
cation, economic think tank
GTRI said eligible rupee pay-
ments for exports to any coun-
try other than Nepal and
Bhutanwill now qualify for FTP
benefitsand count towards ful-
filment of export obligations.
Rupee earnings received
through approved banking
channels will therefore be
treated on parwith export pay-
ments received in foreign cur-
rency, it said, adding that
exports financed through
EXIM Bank or Government of
Indialines of credit mayalsobe
invoiced in rupee.
—PTI

OIL AND NATURAL GAS CORPORATION LIMITED
CIM: LT43900L 18936 08054155
Reglsterad Office: Flod Mo, 54-58, Nefson Mandela e

Yasant Kumj, New Delhi-1100

EbE Y b D e

Websiie: www.ongoindia com, E-mail; secretanalifionge.con
Tel: OH1-28 75407 34085

The Deputy Prime Minister
of Singapore also said the
country is particularly inter-
ested in upgrading and train-
ing the Indian workforce for
semiconductorsand advanced
manufacturing.

The two countries also
signed  agreements  to
strengthen bilateral coopera-
tionintelecommunicationsand
broadcasting as well as mar-
itime heritage and food safety,
the finance ministry said.

The countries discussed
how to work together to
explore how India and Singa-
pore can work together to
ensure continued supply of
food from India to Singapore,

randum of Understanding
(MoUs) and Letter of Intent
were exchanged. One was
between the Food Safety and
Standards Authority of India
(FSSAI) and Singapore Food
Agencyregarding cooperation
in the area of food safety.

Another one was between
the Ministry of Culture, Com-
munity and Youth of the
Republic of Singapore and the
India's Ministry of Ports, Ship-
ping and Waterways for mar-
itime heritage cooperation.

A Letter of Intent between
the Telecom Regulatory
Authority of India (Trai) and
the Info-Communications
Media Development Authority

Coal India plans
trading hubiin
Singapore for
critical assets

SETHURAMAN N R
& NEHA ARORA
New Delhi, August 20

THE WORLD'S LARGEST coal
producer, Coal India, is setting
up its first overseas trading
office in Singapore, aiming to
diversify into trading iron ore
and critical and strategic min-
erals, two sources said.

The move comes as the
public sector companies step
up efforts to secure overseas
supplies of critical minerals
such as lithium and bauxite in
ordertoreduce dependence on
China, though such efforts
have so far borne little fruit.

Coal India hasapplied with
Singapore authorities to reg-
ister the office,which will also
support efforts to acquire
mineral assets overseas, said
the sources.

The Singapore office will
help Coal India expand its crit-
ical minerals business, pursue
overseas asset acquisitionsand
support its iron ore business,
one source said.

Coal India did not imme-
diately respond to a request
for comment.

Coal India is also evaluat-
ing opportunities in several
mineral-rich regions, includ-
ing bauxite assets in Ghana
and other parts of Africa, the
source said, adding that the
miner was also looking at rare
earth minerals.

For lithium, the miner is
focusing on Chile while also
evaluating opportunities in
Canada and Australia for

other critical mineral assets, |

ECONOMY | 3

India, Japan oppose actions

impeding maritime freedom

PRESS TRUST OF INDIA
New Delhi, August 20

INDIA AND JAPAN on Thurs-
day sealed a pact to bolster
their maritime security ties
and vowed to synergise bilat-
eral military cooperation to
work towards a free and open
Indo-Pacific,an assertion that
came amid China’s increasing
military muscle-flexing in the
region.

In theirtalks, Defence Min-
ister Rajnath Singh and his
Japanese counterpart Shinjiro
Koizumi expressed their
strong opposition to any uni-
lateral actions that impede
freedom and safety of naviga-
tion and overflight, as well as
attemptsto changethestatus-
quo by force or coercion.

The remarks are seen as
directed against China as both
India and Japan are concerned
over Beijing’s offensive mili-
tary posturing in South and
East China seas.

In taking forward their
robust defence ties, India and
Japanagreed to explore the pos-
sibility of joint naval shipbuild-
ing and design by leveraging
Japan’s technological expertise
and India’s production capabil-
ities besides agreeing to estab-
lishaworking group toadvance
cooperation in intelligence,
equipment, technology and
industrial domains.

Thetwosidesalsoagreed to
promote cooperation through
the Indo-Pacific Logistics Net-
work (IPLN) to support partner
countries in the event of nat-
ural disasters.

Withaviewto takinga com-

though opportunitiesareata _

preliminary stage,the second
source said. —REUTERS

eration to realise a free and
open Indo-Pacific.

“The two ministers con-
curred on the importance of
sharing assessments of the
regional and international
security environment
between the two countriesata
time of heightened global ten-
sions,”it said.

“They expressed their
strong opposition to any uni-
lateral actions that impede
freedom and safety of naviga-
tionand overflight,aswellas to
any attempts to change the
status-quo by force or coer-
cion,” the joint statement
noted without directlynaming
any country.

The two defence ministers
signed the Memorandum of
Arrangement (MoA) on mar-
itime security cooperation that
provides a framework for fur-
theradvancing tiesin the field
of maritime security.

Specifically, it includes the
strengthening of cooperation
between the Japan Maritime
Self-Defense Force and the

BOOSTING TIES

M India and Japan agreed to
explore the possibility of
joint naval shipbuilding

and design

B The countries agreed to
promote cooperation
through the Indo-Pacific
Logistics Network to
support partner countries

B The two defence
ministers sighed MoA

on maritime security
cooperation

B The remarks are seen as
directed against China as
over its offensive military

posturing in South and East
China seas

prehensive perspective of the
Indo-Pacific and contributing
jointly to peace and stability in
theregionand theworld,Singh
and Koizumi concurred on
deepening cooperation with
third countries, through high
level exchanges, exercises and
other relevant initiatives, a
joint statement said.

It said the two ministers
affirmed their commitment, to
further deepen defence coop-

Indian Navy, including infor-
mation sharing in the field of
maritime domainawarenessas
wellasenhanced cooperationin
areassuchassearchandrescue.
Singh and Koizumi agreed
on moving swiftly to realise
concrete maritime security
cooperation including max-
imising synergies to enhance
mine countermeasures capa-
bilities and explore the possi-
bility of joint development in
naval shipbuilding and design
by leveraging Japan’s techno-
logical expertise and India’s
production capabilities.

alongwith potential forinvest-

ment in food processing and

research and development.
Atthe meeting,two Memo-

eration
telecommunications and
broadcasting was also signed.

. heola aisur oo
P {ﬁ:ﬁ“:l iitﬂl':m's,‘]
HOCWC CENTRAL WAREHOUSING CORPORATION
Lagaics Eriving Frogrens (A NAVRATNA CPSE)

No. CWC/BA&C/AGM/2026
NOTICE

dth Annual Ganaral Maating of tha Central Warehousing Corporation will ba held at
11.00 hours on 25.08.2026 at the Main Auditorium of MCUI Auditoriurm & Convention
Centre, 3, Augus! Kranb Marg, Sin Instilutonal Area, Block A, Nipeed Campus, Hauz
Khaz, Mew Delhd- 110018, Defailed nofice in this regard is sent to all shareholders to
iheir registered address by speed post. Padicipants have to send duly filled Proxy form
{having hologram) (Originat-1Vcopy of Resolution through posbicousier to the offics of
Secretary, Central Warehousing Corporation, 4/1, Sin Institutional Area, August Kranti
Marg, Hauz Khas, New Delhi on or before 17.00 hours on 20002026, Proxy-1 &
Resolutions [ssued prior to the date of notice e 24082026 and received after
20,09 2026 will not be accaptad,

Dated: 24th August, 2026

Secretary, CWC

EQUITAS SMALL FINANCE
BANK LIMITED

Notice seeking ‘Expression of Interest’ from Asset
Reconstruction Companies (ARCs), Banks and NBFCs for
sale of Secured Financial Assets by Equitas Small
Finance Bank Limited [ESFB)

Equitas Small Finance Bank Limited (ESFB) invites Expression of
Interast (Eolj from ARC's, Banks and NBFCs for its proposed sale of the
following stressed loan pool. Eligible prospective buyers are requested
to intimate their willingness to participate by way of an Eol in the format
provided by ESFB and provide a Non-Disclosure Agreement (NDA) in
the format provided by ESFB and copy of Registration Certificate issued
by Resernve Bank of India (RB) along with Eal.

The Stressed Loans shall be sold on ‘As is, Where is', "whatever
there is and as is whal is” basis without any recourse against and
liability to ESFB.

clall]|=fl=

Equetas Smadl Fnare Bank

{Amount in Rs. Cr as on 31st July 2026)

PUBLIC NOTICE
ADDENDUM TO THE NOTICE OF 33" ANNUAL GENERAL MEETING

This has reference to the Notice of 33" Annual General Meeting (AGM)
of the Members of OIL AND NATURAL GAS CORPORATION LIMITED
schedulad to be held on Monday, the 317 August, 2026 at 11:00 A.M,
(IST) through Video Conferencing (“VC") Other Audio Visual Means
(“OAVM").

The Board of Directors of the Company has approved the appointment
of Dr. Archna Thakur (DIN: 1171%170) as Non-Official Independent
Director of the Company in terms of Letter No. CA-31033/1/2026-CA-
PNG (55708) dated 12.08.2026 issued by the Ministry of Petroleum and
Matural Gas, Government of India.

In this regard it is informed that the Company has received a notice from
a Member proposing candidature of Dr. Archna Thakur (DIN: 11718170)
as Independent Director on the Board of the Company in terms of Section
160 ofthe Companies Act, 2013,

As the appointment was made subsequent to the issue of Notice of AGM
dated 07.08.2028, an Addendum to the Notice of 33" Annual General
Meeting has been sent to members through email on 20.08.2026 whose
e-mail IDs were registered with Registrar and Share Transfer Agent (RTA)
of the Company/ Depositories participant(s) as on cut-off date Friday,
24" July, 2026 and the said addendum is also available on the websites
of the Company Le. hitps:/longcindia.com/weblenglinvestors/agm,
Stock Exchanges www.bseindia.com & www.nseindia.com and
e-voting agency, viz. National Securities Depository Limited (NSDL) at
https:/iwww.evoting.nsdl.com.

Accordingly, the following Special Business ltem No. 11 shall stand

inserted in the Notice of the 33" AGM and shall be deemed to form an
integral part thereof:

ltem No. 11 "Appointment of Dr. Archna Thakur (DIN: 11719170) as an
Independent Director of the Company™

Except as siated above, all other terms, condifions and contents of the
Notice of 33" AGM shall remain unchanged.

For Oil and Natural Gas Corporation Ltd.
Sdi-

{Shashi Bhushan Singh)

Company Secretary & Compliance Officer

New Delhi
20.08.2026

Title of account Aggregate
(“Stressed Pli?{:-gf Principal O/s as| Reserve Price Jfﬂégﬁ}
Assels”) ; on 31.07.2026
Portfolio of To be Cash or
Stressed 2502 | Rs.11002¢r |SOMMUAICAIRT | Cash+
Secured Loans of ECI & NOA |SR Basis

The timelines for sale are as under;-

Activity Dates

Period of due diligence by prospective 21.08.2026 to 04.09.2026
biddar including receipt of guerias, if any(*} |{till 33:00 pm)

(IMDA) of Singapore on coop-
in the fields of

ANDREW YULE & COMPANY LIMITED
(A Government of India Enterprise)
8, Dr. Rajendra Prasad Sarani, Kolkata - 700 001
CIN : L63090WB1919G0I1003229

Recruitment Advertisement No. 2026/11]

The Company is looking for qualified and experienced candidates to fill up the following positions.

Li

| Post Code No. Position Location No. of Post |
2026/11 Sr. Expert - Tea Marketing Kolkata 01
2026/11/01 Expert - Plantation West Bengal & Assam Gardens 02 |

For details log on to Company’s website http://www.andrewyule.com/current-opening.php

fFreeft 2 areed diootho sTao, Aallser

FET Ho 01s2026 2 JneTEEom RS R 21.08.2026
Fr=it et vt ioofio s, derr F Prerifer s fom o & P o
Tt e e E-
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

[CIRP OF PRIMEZONE DEVELOPERS PVT. LTD. -
ENGAGED IN REAL ESTATE ACTIVITIES AT PRIME CITY ASSANDH,
SECTOR-10 AT TEHSIL ASSANDH, DISTRICT KARNAL,
HARYANA-132039, REGISTERED OFFICE AT 109-110, MAIN MARKET,
SECTOR-B, URBAN ESTATE, KARNAL, HARYANA - 132001]
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of

India {Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| downoaded allerpaying R 100000 throwgh anling Tram the websde (s endecsizard comiCoIL|

y— arelia o Fam f@fies

_—— CONTAINER CORPORATION OF INDIA LTD,
—— e e ava) (Hre Eeen o) age)

#Ffawfr A Mavratna Company (A Govt. of India Undertaking)

(s ] s M MOBP B Bding, Sed Flogr, Olhis Indl Eslate [Ope. SSIE Okhls Mabro Skation), 8w Dwid-110022

TENDER NOTICE [E-Tendering Made Only)

Unire iEnoersin Eiﬁ'{eﬁcﬂs satem ansinyvitsd fer COMPREHENSIVE ANNUSL MAINTENANCE CONTRACT FOR
CPERATION AND MAINTERANCE OF FIRE FIGHTING AND FIRE ALARM 2¥STEMS AT ICDIKAMAXPLRA,
JAIPUR, RAJASTHAN FOR 36 MONTHS coly thiough e-lendénng mode. The bid documenst can oy ke

Tandar Ha, cmurm&mmLﬁEmm FIRE FIGHTING 5% STEM Bib-17
Hame of Wark COMPREHEMSIVE ANMUAL WA T ERANGE COMTHACT FOR
OPERATION AND MAINTENANCE OF FIRE FIGHTING AND FIRE
ALARM SYSTEMS AT ICD BANAKPURA MIPUR, RAJASTHAN
FOR 36 MONTHS. T39 18.569/- linclusive of GST)
Eslimated Cosd ¥ 38 16,5600 {induding G5T)

38 Mantha (Ag per Claise-b of Section i)
278,332  [Pmujn e-paymen] Bz per clause 2.1 (8} of Sechin]

Periad of ihe Conlract
meamuﬂ!y Depoai

Cust of Document £ 1I00- inclushve of Bl tawnes and dulses Sough e-nayment

Tandar Frms.ﬂni Fea
Date of salo [online}

¥ X324 Inglusiee of 18% G5T) I;'r:r;}l:_rl-:l-r-mrrm'.'h;l' is Normmlundshle
P 21 108 2026 &t 1500 Hra to 11.09.272%6 U 0 1520 Hes

Date & 1ime of submisséon 12083006 up e 1500 Hed (E-Fandafing Mods Oiily)

| 'r":llmi.l:i'm-F':l:'l:'l'mnl

[ate & toma D‘l‘ﬂmﬂil‘lﬂ 1405, 2026 at 15:30 Hra

COMCOR reserves tha rght o rejact any or all the tenders without assigning any ressons hamof.-For compdate
ekl logon o www londenszam comiCL Group Genoral ManagerTechnical
{Arga-1)

Mame of the corporate debior slong
with PANICINILLP No.

Primezone Developers Private Limited
PAN: AAFCPBIBSB
CIN: U45400HR2011PTCO042024

. | Address of the Registered Office

109110, Madn Market, Sactor-8. Urban
Estate, Karnal, Haryana - 1320001

2 | Bid Submission 04.09.2026 till 03:00 pm 3. | URL of website hitps:primezonedevelopers ibc201 6.netf
Bid Opening, Negotiations and Declaration " 4, | Details of place where majority of fed Prime City-Assandh, Sector-10 at Tehsil
3 of highest bidder 04082028 410500 FW assals ate located Assandh, District Karnal, Haryana-132039
4 E-au:;ﬂe'rr;gr;?mr and Execution of Assianmentae 59 2026 onwards 5. | Installed capachy of main products! services. |N.A.[Real Estate Project)
6. | Quantity and value of main products! [N.A
ESFB may extend any or all the above imelines at any time al its sole mruiuez sokl in last financial year
discretion, without assigning any reason whatsoever, If ESFB decides T Tesrens
te extend any of the above timelines, the same would be put up in the 125 Lokl haldis u;.'l.aes.l edislediil : . :
website of ESFB. 8. |Furtherdetails mcluding iastavailable financial Details can be soughl by sanding a

*The format of NDA and EQI can be obtained from Mr. V. Vinodh
Kumar {or) Mr. N. Loganathan, Equitas Small Finance Bank Limited,
4th floor, Phase ||, Spencer Plaza, No.769, Mount Road, Anna Salai,
Chennai — 600002. (Email Id: vinodhkumarvi@equitas.bank.in &
loganathani.n@equitas.bank.in). Thereafter, the prospective buyers
can undertake the due diligence at their own cost,

* Upon receipt of Eol and NDA, the detailed sale process note and
inforrmation pertaining to the NPA accounts offered for sale, Access to
virtual data room / data & documents for due diligence would be
shared with the eligible bidders.

» ESFB reserves the right to sell these assets in whole or in part, in one
or multiple pools, to include additional assets 10 and | or withdraw
cerlain assets or all the assets, at its sole discretion, without assigning
any reasons at any stage of transaction.

* The cut-off date for the sale of the abovementioned assets shall ba
specified separately at the time of final bid submission as part of tha
sale process.

= All costs, expenses, taxes, stamp duties and fiabilities incurred by
gach Bidder in connection with the Transaction, including (without
limitation) in connection with Due Diligence, preparation and / or
submission ofthe Bid, including fees of its own advisors, if any, shall be
borne and paid by such Bidder, whether its Bid is accepted or rejected
faor any reason and ESFB does not assume any liability whatsoaver in
this connection.

* E5FB reserves the right to terminate the sale /- auction process at any
point of time without prescribing any reason theraof, at s own
discretion.The decision of ESFB shall be final and binding in this regard
« Evaluation of Bids received and any sale under this process shall be
subject to ESFB's parameters, evaluation criteria and final approval by
the Competent Authority of ESFB.

* The above stated sale of stressed loans shall be in compliance with

relevant HBl and other regulatory requirements.

slatameants (with schadules) of two vears, lisks
of ‘credilars, ralevant dabes lor subsequent
events of the process are avakabléat

reques! in Resolution Professional a
cirp primezonadevelopars@gmail com

. |Elgpbility for resolution applicants under

section 25(2)ih) of the Code iz available at:

Diedaifs can be sowght by sending a reguest
lo Rasalulion Professional &l
cirp. primazonedavalopars@onmail com

10.

Lasi daie for receipd of expression of interest

05.09. 2026

11.

Date of issue of provisional list of
prospectiva rasolution applicants

15.08.2026

12

Lasl date for submission of objections
fo provisional list

20.00.2026

13.

Last cate of issue of final list of
prospectve resolulion applicants

30092026

14.

Date of issve of Information memorandum,
evaluation matrix & request for resolution
plan fo prospeciive resolution applicants

05.10.2026

15.

Last dale for submession of Besoluton Plans

04,11, 2026

16.

Process email id to submit Exprassian
of Imlerasd

carp primezonedevelopersi@gmail.com

Note: Persons disqualified under section 284 of the code is ineligible fo submit
Expression of Inferest. For detailed clavse of sec 294, you may access

wrw bl gov.in

Date: 21.08.2026

In the matier of M's Primezone Developers Private Limided
Reg Mo, IBBUIPA-001/IP-PODZ19/201 7-201 8710457

SC0-818, First Floor, NAC, Manimajra, Chandigarh- 160101

Place: Chandigarh

EMAIL FOR, CORRESPONDENCE: hejetleyi@mgmail.com

Sdi-
HEMANSHU JETLEY
Imterim Riesolution Professionad

{AFA valid il 30,08 2027)
Address registered with IBBI-

Contact No.; +81-80417-00000

cirp.primezonedevelopersi@gmail com

Landmark Property Development Company Limited
Registerad Office; 1%th Floor, Margin Manzil, 23, Barekhambs Road, New Dalhi- 11001
CIN: L13100DL18976PLCIE8942 T. No. 91 11 43621200, Fax No. B1 11 41501333
Email: infoiiandmarkproperty.in - Web e www landmarspragerty.in

§0TH ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDED CONFERENCING

Mabce 15 haraby given thal tha 30th Anfual Genaral Meeling (8GM) of membars of Landmark
Progerty Developmeanl Compeny Limided ("the Company”} iz scheduled to be held on Manday,
September 21, HE26; a1 1130 A M. 15T through Videa Conference ["VO"WOIher Audia Vizoal
Means ("CAVMT) FacHily In compliance willh apphcabls pravesions of The Companies Acl, 2013
and SEB| |Listing Obligetions and Disclosure Reguirements) Regulations, 2095 and circulers
issied fheseunder, b iransach the business lems a5 32t aul in the Notice of AGKW which shall
inbar-alia contln the nstructons lor jainng AGM theaugh VDB
45 par aforazdid circufars, the Mokce of AGK along with Annweal Rapert for tha financial yaar
2025-26 and Yogin details for e-vobing, will ke sent toall the members whoss amail addresses
arg registared with the Company/DP in due cousse
Manner of registration of e-mail addrass
Members hobding shares in physical feem and who have nol registerad ihair email (0%, ara
regquasied o furmish their email addresses and mobile numbers with the Company's Registrar
and Share Transfer Agenl (C B Managemen! Serdces Private Limied) in ordes {6 receive 8
capy of AGM Malice, annual Rapor ard logm datalls Tor ramols wolingle-voling Ihrowgh 8-
mail and thase holdng sherals) in dameleriaized form are requestad o cantact thair respactiva
Daposilony Partcipant ("DF) for the-afwasaid purpese and fllow the process advised by DR,
Manner of casting votes)
Membars will have an oppotenily fe cast e vobs remadely, o ik bus@ess ilBms as sel
forih in the nofice of AGM, throwgh remate e-yolingla-voling at AGM. The manner of casfing
wade throegh remote e-volingle-vating system including fose by physical shareholders of by
sharahalders wha have nol ragistarad thair email ids, shall e provided in the natite af AGM,
The alarasaid natice of 50th AGM alang with Annual Ragart will ba mads avaitabiée an tha
wadsite of the Company |.e. al’ wwa' landmarkproperty.in and on the wabsite of stock
exchanges. viz, BSE Limited and MNatlonal Stock Exchange of Indig Limited ai
waw_bsaindia.com and www_nsaindia.com respactively. Tha abova information iz also
avaitabla on the said weabsilas
For Landmark Property Development Company Limited
Sd-
Ankit Bhatia
Company Secretary

Place: New Dalhi
Date ; 2008, 2026
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Gujarat Private Universities Act 2009, Amendment Act No.1 of 2014, accredited by NAAC &
Member - Association of Indian Universities

Appointment for the position of the Provost

ITM Vocational University, Vadodara has constituted a committee under
section 15(1) of the Gujarat Private Universities Act, to recommend a panel
of suitable persons for appointment as the Provost of the University. The
tenure for the post of the Provost is 3 (three) years. The applications as per
the UGC format, along with resume of the applicant (in triplicates), name of
referees, details of relevant academic research, administrative experience,
a brief note not exceeding 500 words on “why the applicant considers
himself/herself suitable for the position” and three copies of recent
passport size photograph of the applicant, should reach the addressee
indicated below by speed post/courier superscribing the name of the post on
the envelope or e-mail the same on - careers@itm.edu.

Selection by the committee may not be limited to the applications received
in response to this advertisement and the committee reserves the right to
consider any other eligible persons or to invite such other names as it
considers appropriate from higher educational institutions of repute.

Please send your application and detail resume to careers@itm.edu
within 15 days from the date of advertisement.

Prof RSS Mani
(Convenor-Search Committee)
ITM Corporate Office: 1001,10th Floor, Platinum Techno Park,
Plot No-17- A, Bhagwan Mahaveer Rd, Sector 18, Vashi, Navi Mumbai,
Maharashtra 400703.

epaper.financiaiexpress.cun'. .
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PUBLIC NOTICE

Notice is hereby given to all the interested persons that "LUHR
HYDRO PROJECT 210MW C/O PATEL ENGINEERING LTD
VILLAGE & POST OFFICE NIRATH TEHSIL RAMPUE
DISTT. SHIMLA H.P has/have applied to’ the Himachal Pradesl
Ground Water Authority for the grant of Certificate of Registratiot
existing user of ground water available in perennial in the Rural area
The application and other documents filed by the applicant can bt
inspected at the office/residence of the applicant or in the office of tht
Executive Engineer, Jal Shakii Division. Paonta Sahib Distt. Sirmour (HP)
And copies of the same Wwill be available from the applicant for a pric
not exceeding Rupee 1/- per page.

Any person having any objection or otherwise making representatiot
with regard to the grant of the permit may forward the objection
representation, to this Authority on or before 10 days from the date of
publication’of this notice by hand or through a registered post and shall
send a copy of the objection/representation on the applicant thal
"LUHRI HYDRO PROJECT 210MW C/Q PATEL ENGINEERING
LTD. VILLAGE & POST OFFICE NIRATH TEHSIL RAMPUR
DISTT. SHIMLA-H.P at the address mentioned above.

The person filing the' objection/representation should give the
following particulars :- A

Ra.No. 0765/2026-2027
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Name and full address.
~&rou.nds/reasoma in support of the objection/representation together
with document or evidence, if availabie.

Whether he/she wishes to be heard in person or through authorized
representation at the time of hearing

Date of Publication :-
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